[ 107 e “%/%WMI&
P CENTRAL ADMINISTRATIVE TRIBUNAL P .
| J 77 GUWAHATLBENCH - piuported Dade] 2/6(/

'GUWAHATI-0S | e C@@, ,3,1 ,;L, 5
e .-DESTRUC’I‘ION OF RECORD RULES 1990) N e

M - L ‘5:17% o
,,p/» poree] (,ﬁagze—- /_474@/ %

B 10Anyother Papers.@?r.‘i?f.g.‘l?:’.\..@.ﬁav Pg...i ................... to..é: ............

" ;1-}'.15:;.,;.154'6';’110 of. Appearancc MP" ?3/ 6. @T{Q—WZ?LQQJ' %— .1..’}‘0 2
L 12 ""A’ddltxonal Afﬁdavxt...........fﬂ).!.& pO(éu)t (‘D@.:.LQ%/ 5L_Z CIé:
L ..;-4,-*13 Wr11.ten Argumcnts...".’;.j.i..f ..... 3%414-10\«(@95 ..... @%.quﬂcx ......

: 3 14 A endement Reply by Respondents MP“ 4. ({/ a ? ’MGQW ‘B'L&‘-“ri/' Pé 146 2
EERN 5-15 A endmcnt Reply filed by the. Apphcant DL& PQM 3‘?&9&@’0;}}1 é/ 7'}

‘ 16 C unter Reply;'.'i.';.,;._...» ............................. ’2"'\ ...... o ‘*1
;7 mw 79 7 ardneds. Pg-iéﬁzl | pacfﬁ...L&w L/

- Bisposed. M»%/jﬁ/@
MV[”M CoRy b5~1 | | T
up Dot //?z aleifled Fa-1 40? | «SEcTION‘OFijc:ER;g(;yude;A
- pred Lo 1)12]96
pedidem lopy - Fi-1 Fo2F B
=8 MP ~10/9¢ olorslod PI- 1 Fo2 :
Wamw Copy-rg=1 do—F Dis ol Deck- %/-z/%

L am pt D A ey T A A [




.....

-

" CENTRAL ADMINISTRATIVE TRIBUNAL ¢ GUWAHATI BENCH ; GUWAHATI
| 1 OhIGINAL APJ-'LN .NO, D*“f OF . 1995 -

. THeNSFER "AFPIN (JNO. o OF 1995 - “ \
CONT ENPT AP" N,NOs - o 95 (IN NO., ")
KEVIEW “pym.m OF/1995 (IN ~ NO. ° )
kasCPEZETON NOF ' 1995 (IN No_.. )

.....\4.. .R;..N.. M\Sl QW)APPLIGANT( sy

00‘40000000004 0-0;;00000000.00\.O'Pa%oo RESPONDENT(S)
CFer the apulicont(s)  ..u . B Shanmag

. @ MIbn e

X 1 AN g S NI
. - N‘I‘.
For the lLespondent(s) ol ,Qa, g e Ad4. (64/(
.C.’Q'OQ..‘......OO...0.§.>llQ.l‘.‘.l.‘......’0.‘0‘00000000ld..ll......'.’..‘l..
i .
OFFICE NOTE i DATE o "OUDER
.‘00!0004000000.0.0.0005900'.00n.laoooaoooooooancocaoniato00000000'400.00...0
16.10.95 ' ) Mr B.K. Sharma for the applicants.
This application Is 1 e ‘ .
form ang Withip time, ' Mr G. Sarma, learned Addl. C.G.S.C.,
€. F. of Rs, 50/- for the respondents.
dem:;,t;d V‘:ié 2,} QQ__. o The respondents not to terminate
b ted No & : the services of the ‘applicants till 26.10.95.
o - -Adjourned  to 26.10.95  without. 7
_ .,
, , nrejudice and with liberty. €
. . [ ]
W Vice-Chairman
& ,: M ) ‘ ’
(;.6.1 } J !
‘ . M@ér
" nkm o o T z'
/ ' M ¢ !
\ | ; A
S eeN e UV U BN 8% o a s s ssacoe o»o“'"‘n:f t"f-p')r lgyo::;;yooos‘)o_ooo‘ 9800000 c0sev 00000008,
N (chtd.‘to Page No,2)
i
-7 - :
— ~. :
- ~a ! Y



B . ‘ - L A ' - .. - »‘;: . | 14. o .., .:-. ‘.L ’ - . . . ;~ J .
' Ay R FageNo @ S
. . . | A o

R OA/TA/CP/BA/NP o Op 19‘ 0.A, No. | - 21%/95 e

.o..‘}‘..o..00.60...00.0.00'.Olovc.olloo ‘4olaooacooooytg vloc.“..ooo

U NOTE - ] BTE [ ORDER }~ |

'...‘............'.."’..““05000000P-ooooooaoco R R R I N N YTy
‘ B ' - 4 ' | ; ) -

' T 26.10.95 257? Mr S Sarma for the appllcant.

e A
R

.....

pespondehts. ;;;fwg;w““a,_.
At the request of Fr G, Sarma time to
s file shdu cause reply is, extended upto
| i) 14.124955fTom today. Ad<interim order to
] contlnue Jntll further orders.nu
.- ' AdJourned to 14. 12 1&35.}1;}

......

ber -+ - - Vice=Chairman

e e T |




"ay© INU 4 N . o

QA/Ta/CP/RA/#P No.  of 19 o AN
.'...’.’..'........’.‘.Q’."..‘...‘...'.'...‘...O—‘\.C’....’....._'..'.....‘.".‘...‘

: O*JE NCT E | DATE | ORDER

0,00i to&vc00‘000000010004000000000rooﬂoo.oﬁoo 069 000 6000460000000 0000 0000000 8¢
\q. 2 AL

Yo e gpehs Xo), 2053

B

bt = ———

SN



el ey, GRTA/GS/BA/ WP Noy o - of 19 o .

A I I N I T S O e‘093.4_oo._cn_‘}o'lo'o_.o.c."t‘.g“ocQl.0.000000..!0000..

OFFICE NCOTE i BTE . ... _ ORDER

ivtitfeotp’vtoﬁaac-l¢¢C1 L AP
— RPN } ‘
- - : t ;
1 . 1 N AR

u'l‘eot...}...,0_00."....0._.l‘..‘.&.....‘ coeve R
) . . ‘ oo T /

3

3

-




OFFIGE NCTE - i ATE

‘
.oo.otoo.o.octooo0.-110015-:‘0;.‘00(6
-

e Ao Saeapé A6

Y A YA
)"/37 ?’“’% !

-

~nkm

o 18.3.96

Pg

2.4.96

P9

OA /BB R KX No.214 of 1996

000’000'0..00;.0 [
] C.-conc.ooooto‘novoootloooo’o.0000.0000
S 0684006000 cs 0

P 5

Page No,

@

S

'ORDER..'.

LN ’ .
s 00 0y 0!0!.0.60..!.0.0'...... tec 000200

~In -view of thélor‘der on‘M.P.N.o.10/96'
""" is formally admitted. The
respondents ‘have aheady been served and have
also f11ed written statement, hence no further
O.A.

2.4.96 as directed earlier.

service. to be listed for. fmal hearing . on

The dlrectlon dated 13.2.1996 continuing

the ad ‘interim order until further orders shall

stand substituted by the order on the Misc. Petition

/

Vice-Chairman

passed today.

Member

-

- }Wrongly listed. Application alread
List on 2.4.96 as directed earlier

Member
/
/4
Learned Addl.C.G.S.C Mr G.Sarma is
_present.‘ List for order on 8.4.9
alongw1th M.P.37/96.
Ad- interim _order to continje
£ill 8.4.96. |
by,
Member

\
|
g
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N "Mr_G.Sarma Ad(}!ji.C.G.S.C. lS l

8.4.96. -+ -

preSéﬁt&zv”
respondent No. 1,
List on 10.4.96 alongw1th

M.P. 37/96.

l. \» R 0‘ 3'-‘ ® s:" e K o v-'”' e, ‘ ..
T o el

LM e
10.4.96 Mr ‘S.Sarma for the applicant.  Mr
¢ G Sarma,Add1.C.G.S.C for the respondents.
' | - List on 12.4.96 for order.
- Member
pPS
1204496 © Mr.B.K.Sharma. for the applica
| Mr.GesSharma AAGAleCeGeSeCo fo r tne
respondents. .
, List for hearing on 10=5=964
~—
P9 | 59/
' Member
10.5.96 Mr S.Sarma for the applicant. Jm
GeSarma,Addl.C.G.5.C for the reSpc'r—
dentaol
- List for hearing on 20.6.96.
t MS%EZ;/
Pg
13. 5 96 None for the ' i
applicant.
. 1o
Ndr he ! fr 96 & 3076 G.Sarma,Add1.C.G.S.C for the .respondents.-
L**J ‘ : .List for hearing on 21.6.96.

T b L e

X ' &

Member
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q‘ N a Mr.G,Sarma’ “ddl C. G.J.C. i's present.
: ;1“ None for the applicant.’ L1q1‘~or hearlng'
e . 22-%-96, |
I A | | | b
‘ﬁg ' im _- " ' Membe?'
! 22=7-9¢
.‘. _ o : Le&med r.C.G.S.C. Mr,.S, Ali ia
- present for the applicant. List for hearing
. on 19-8-96, |
' S '~ Member
o lm I
\, :
/. _ :
;qao\@».ﬁﬂumwj> e : i -
4 | 19-8-96 Learned counsel Mr.S,5arma for the
sl e |

applicant. Learned SreCeGeS.Ce Mr,S.Ali for

¢§7%};121AJK'VAL’ ér~”' the respondents., List for hearing on 13-9~96

- b
m . . .. - ‘ I | v Member

18.9.9 | Mr. .G.Sarma, Addl. C.G.S5.C. for the

respondents.

/géﬂng;_A_x, o Lk A\ List for.héaring on 17;10.1996.

\,0 . ) - oL . . . Member
; - trd
| 17.10.96" Kr S.ali, or.u.G.a.C for the respon-
; dents, '
% R _ List for hearing on 5.12.96,
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2-6=97

notified. In view of the above Mr.B.Ke

A

O.As 214/95

)

Vide order dated today in M.P.
205/96 the interim order dated 15.10.9
in M.p.157/96 has been modified.

Member

Let the case

21.4.1997 for hearing.

be Zlisted

on

Member Vice-Chairman

| Let the case be listed for
hearing on 2.6.97.

Member §

The respondents have filed an af]
davit in Misc.Petition No.94/97 stati
inter alia that the scheme has since
been approved and it is likely to be

‘Sharma, learned counsel appearing on

behalf of the applicant sub&its unl essm=
the scheme is notified and we comeSto .
know about the scheme it will be diffi.
cult for us and for that purpose Mr. .
Sharma prays for time till the scheme :
notified. Mr.M.K.Gupta, learned Addl.
CeGeSeCe submits that the scheme will
be notified very soon, may be within
three weeks. Mr.s@“li, learned SreC.G.S
XNR and Mr.M.KeGupta,learned Addl.CGS(
‘ contd /=
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‘ SR
also agreed that the?matter
heard after the publication

:5.. 6.'97' should be ~li.‘

of. the |

t
I X |>
: scheme. ' U f
2 Considering the subnissions of

the learned counsel for the parties we
adjourn the case. tll] 7-7-97. I

Member

sy - L
. |
Heard-ﬁboth éounsel i' the partiesi .
Hearing concluded. The appllcatlon is’ ﬁlsposed
of on withdrawal with llberty] to file» fresh
appllcatlon if so advised. No order as to'costs. i-
Order is kept Ain Separate sheets.f
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BEFORE..THE CENTRA'L ADVINI STRATIVE TRIBUNALs: GUWAHATI BENCH.

8.

Sri
Sri

| Sri
- Srd

Sri.
Sri
Sri

Srd’

Sri

0., I0. 2’3 of 1995

BETWEEN - -

Hem Ram Nnth,

Joyotish Kr, Das,

Lakhi Heog,

Shio Chandan Nath.

Hen Chandra Das, '
Biren Choudwry, E .
Chani Ram Baruah,

Bijoy Kr. Shama,

ID'mdl R«;m Nath, :

T9.‘

Al are work:.ng under the Central g tor Camuss::.oner,

Middle Bmhmaputm S b mva.sn.on, Guwahati 3 and their

respective place of posting are as indicated in ANNEXURE 1

to the 0.4,

o . e+ . APPLI CANTS,
- AND - . ‘ . / //‘

1. Union of India, represented by the Secretaxry to '
the Government of Iridia, Ministxy of Water o ‘

24

Je

Resources, Shram Shakti Bhavan, New Delhi,

The

+

Chaiman Central Water Commission,

Sew a Bhavon, R.K. Puram, New Delhi.

Thc; Execuiive Engincer, Middle Brahmaputra
Ssb-Division, Cential Water Commission,

Guwaﬁati;?.

- DETALLS OF APPLIGATION 3

ee... RESPONDENTS,

1. Particulars of the orders against which the
application has been made s-

The instant application is not made agninst any

Particular orcier, but has been made secking a relief

¥k towards regularisation of their services. Presently

‘ Ctd..ocoz
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they are under casual cmploﬁment under the respondents’

and as per tﬁe scheme preovalent, they are entitled to

be granted with temporary status with further regulari- .

sation of their services., .

/

) \
2 dJurigdiction of the Tribunal s
That the applicants deelare that'the subject
natbtter of the appllcation for which Mkey want rcdressal

is well within the aurmsdlctlon af this Hon'ble Trlbun al,

5, Limitation, |

The appllcants further dcclare that ‘the ﬁppllca-l
tion ls within the limitation permed prescribed wader Scc.
21 of the Admlnlstratxve Tribunals Aet, 1985,

i

4, Facts of the c¢ase ¢

4ol That the applicants are all citizens of India

and as such, they are entitled to all the rights and pri- ‘

‘ vileges gua:anteed by the Constltuilon of India and laws .

fIEmed thorcunder.

N I

442 That the applicants navc_filed the instant

application for rcdressal of their grievances towards
non-regularisation of their scrvices as Group *D* employcc.
The grievances of the applicants and the.cause of action

for which the applicants have come beferc this Hon'ble

B

Tribanal for redressdl of the sanc are similar. They

belong to the lovwer stratum of the soclcty and arc holders

ctd.. ..3
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of Group 'D' Post on casual basis and accordingly, crave

leave of the Hon'ble Tribunal to allow thém to join together

in this single application invdking the power under Rude

4(5)(a) of the Central Administretive Tribunal (Procedurg)
B Fules, 1987, o .

4.3 That the applica.ts are all similarly situated.
Pheir gricvances are pertinent to their scervices under

the respondents. 8w 411 the applicants have been working

]

under the réspondents on casual basis for the last several

e

years without any hope of regularisation of their services.

They have not even been granted témpcxﬂzy status under
the scheme fomulated by the Govi. of India, The service

particulars of the applicants arc reflected in ANNEXURE t1°

t the instant O.As In the said Mnexure, the applicants
have given their sewvice parficulars in detdils and crave
leave of the Hon'ble Tribunal to refer to the same in
suRpo Tt of their contention made in this application

instend of repoating the said contentions,

444 That the applicants state thét-as is reflected
in Ann¢xure '1' statenent annéxed to this OA, they have
been working uncer the respondents since 1983, 1983, 1983,
1983, 1982, 1983, 1990, 1989 and 1989 respcctively. They
werc so appointcd in Group ‘D' cmployment on casual basis

after their namss werce sponsored through Employment Bxchange

and they were sclected for the post of work-charged seasgonal

Khalgsi., Their aPpointments are continucd from year to B
”_”§;5§f;HET;;cn year they arc issucd with abpointment letters

under which they are to work in éxuup 'D* posts as work-

‘charged scasonal Khalasi in the definite scale of Dpay.
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Px@sently, they are g:vcn pay scalc of Bs, 750-940/~ viideh -
is the Prescrmbed pay scale of Gyoup 'D! employeo. Howcver

the&r services are tenmlnated and/or they are kept in *°
N~

‘caploynent for a definite period and there-after, they aze - -

A e

“no longer engaged for the rest of the perlod in’ the year,
Again in the poxt ycar, they appelnted for a further period.
vThus, this process. is going on 81nco thn tino of their
appelntments. and in splte of the fact that the Government
of India has formulat?dia policy decision for grant of tem-
porary status to the casual cmployces with the cohsequqnces
- of regulamiéation in due proccss., The épplicants are 8till
deprived of the same benefit. Their services are rather

“being termingted from tine to time, -

445 R | That ﬁhe apnlicants state that'éVery year they
arc issucd with thc same kind of appointmcnt letters and
sonctines they are albo required to work bcyond the»gres-
cribed period in the apyOLntment letter on casual basis,

v .~ Their such appomntments are not in dispute and
thus instead df’annexing ally the appeintmcnt letters per-

. . ) A\ ’ . ,
' taining to all "the orders, the applicants heg to annexed

one cach of their such appointment letters and the soame

arc marked as ANHEXURE 2/A to 2/1, o ) "o -

 The ‘applicants crove leave of the Hon'ble Tri-
.bunal to produse all the appointment letters pertaining
to their empleymcnts in Group 'D' posts on casual b351s

iaht fron the TOSPeCoIVO dﬁte of thelr appointment at the

) » C'td....s .
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tine of hearing of the 1n8tant appllcatlon. It is the

‘bonaflde bellef of the applicants that their such empley-

4.6' . hat the 4pplicants state that even aftér

rendering years of service as Group 'D' casual employee,v

- thelr scrvices have not Decn regularised and thelr services

are being taken by the rcspondénts in exploitative terms.,

As pointed out above, their scrvices arc utilised ﬁor a

particular period in a ycar and after that their services
aro termlnqted and agﬁln in. the next year they are ﬁppolnted
for another'porlod. This process has been going on since

the days of theilr respective employments. Further, some-

“time during the intervening peried they arc also given

¢asual emoloymon’a like that of any. other}Group 'D'vcasual_
enployce. Thus, the case of‘the applicants stand thus -

all of thenm are'duly sponsored by the Maployment Exchange
selécted'by-the respondénts for being appoinied as casual:

Group *'D' cmployees, their scivices are being utilised

every year for a Particular beriod as work-charged scasonal

Khalasi, tﬁeir servicces are yeb to be regulariscd and
till date, they have not been econfer with the temporary
status as is required to be conferred under the relevant

scheme formulated by the Government of India,

. . ' |
The applicants crave leave of the Hon'ble ‘

‘ITribunal to produce copy of the rclevant scheme at the

tinc of hecaring of the instant O.A.

Ctdoo'oos
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4,7 That the aéplimnts state that some of the Group 'D'
employees of the Central Water Commission similarly situated
with that of the applicants had AOved the Principal Bench

of the Hon'ble CAT/New Delhi, by way of filing various O.As,
wherein same kind of grievances have been raised in the
instant application weze raised, The Principal Bench o.f the
Hon'ble CAT by its judguent dated 10.2.94, in O.A. No, 273/92,
804/92, 1601/92 and 2418/92 allowed the sald O.As., with the

following directions :

$ (1) the respondents shall prepare a scheme for retention
and regularisation of the Casual labourers employed by them,

This scheme should take into account the regular posss, that:
can be created, taking into account the fact that even if

a particukr scheme is completed, new schemes are launched
every ycar. An assessment of the regular posts that car be
created on this basis should be made., For regularisation
all those, who have completed 240 days service in two
consecutive years, should be given priority in accordance
with their length of service ;

(i1) Those, who have completed 120 days of service should
be given temporary status in accordance with the instruc-
tions issued by the department of personnel from time to
time, After completion of the required period of service,
they should be considered for regularisation.

(1ii) Adhoc/temporary employees should not be replaced by
other am® ad/hoc/temporary employees and should be
retained in reference to their juniors and outsiders.

(iv) Such a scheme shall be submitted by the respondents
for scrutiny of this Tribunal within a period of three
months from the date of communication of this order by the
petitions r to them, )

There shall be no order as to costs."

A copy of the said Judg ent is annexed herewith

and marked as ANNEXURE=- 3,
mn td. * .P/?.

/B
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4.8 That the appllcants svate that the said Judgment
was carxicd on rcvmcw by the respondents thercln butxf the

same was dismisscd by the Hon'b%g Iribunal by its Judgmcnt

!

A copy of the said gudgment dtd 9.5.94 is

annexed herewith and marked as ANNEXURE '4'.

449 That pursuent te_the_aforesaid judgmenf, the
applicants therein have becn imumoraxy granted temporary
status and to the knowledge of the applicanis, all the appli-
cants therein have bcen continuing in thelr serVices without

any intermption and break and they cn301ng the conscquences

. of gz@ntlng the tempPorary status, One of the applicants

in the aforcsaid OA gx has beqn transferred to Shillong and
he has been continuing as a Group D' caployce on confemont
of tenporezy wi th all conscquential benefit. After the
afor@sala gudgmont, there has been no oceasion to temimate
the services of the appllcants therein and thqy are engoying
the benef;té of temporary status as per fhe«schcmo holding

the.ﬁield. The Centzﬁl Water Comniqsion has formulated and

s

adoptcd tho sehome as wvas fbrmulatod b the Government of

"u- .-

e ——————be g ! bl

modl;lcatlon here and their, _more p?mtlculaxly, gs regards

——

numbq;_ai;marklng dayse Ihe rospondcnts hay be dirceted to
Produce a copy of the same formulatod by them under which

the applicants are entitled to be conferred with temporary

status with all cogsequential benefit.'

Ctd..o *e 08



-8 - o o

lnatead of beln& a model empleyer has envisages under the -

| Constltutlon of India an. the laws framed thereunder have

' boen uu.ln.smg the serv:l.ees of the applicants for the lasu
scveral years in coxploitative texms without gmv1ng them

| any ray of hobe of futuro prospeet. &hus, the appllcants

have pttainecd a stage under wthh theylcan neither‘go fot

other cmploymeﬁt noxr they can abandon their present cmploy-

mente All of them have bccome ovorhwgcd for any other

Government jobs Thus, with the meagre 1ncomc they carn

- from their o ﬁsuﬂl enpleynent, they along with their amilies

are in preoarious predicamont

411 That the applicants state that in view of the
:aforesald Jjudgnent of the. Pvlnc;pal Beneh, pertalnlng to the
-samo deptt., there is no carthly reason as to why the
benefit of the said gu&gment should not be extended to the
present aprlicants, The resyondents of the;r own ought o
hévg cxtended the}benéfi§ of the said judgnent to the
iapplioants instead of making ﬁheﬁ to come under the protec=

tive hands of this Hon'ble Tri bunal

ﬁkaixthrxannk P -
4e12 Thqt the applicants state that 1n view of the

facts and ecircunstances stated above, they are entitled to
be conferred with temporéry status and there-sfier regulari-
- gation of‘thcir services, The applicants furthcr stafe
thatflt 1s their reasonable qpprehon31on that Sane they

have como under. the protectlvc hands of this Hon'ble

\

" Cbdecso9

4,10 That the appliéants state that thc xpx respondcnts

b
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Tribunal, their services may not be continued and thus, it
is a fit casc for an interim order dirccting the rcspo'ndents
not to teminate the services of the applicants till disposal

of the instant O« A

5. Grounds for reliefs with legal provision ¢

5.1 For that prima-facic the action/inac’cionpn the

paxrt of thet_respondents arc illegal and arfpitmry.

502 For that the applicants hyve not been continucd
in the cmployment of the respondents for the last scveral
years thelr secrvices are required to be regularised with all’

conscquential benefit, .

5e 3 For that there being a judgument holding the fiecld
bertaining to the same deptt., thc respondents are duty
bound to apply the principles laid down thercin in case of
the applicants alse without requiring them to approaeh the
Hon'ble Tribunal again, |

5e4 For that the Constitutional mandates Exex demand
‘that the scrvices of the applicants be 1:egularised and their
servicos should not be utiliscd in exp&oitative toms ‘as
has been donc by the respondents in‘ the instant oase,

& |

5¢ 5 For that tho benefit of the scheme of regulari-
.sation and confemment of tompor:wry status have not been

extended to the other similarly situated employecs, there

C‘tdtgo. ‘10
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is no carthly roison as to why the same treatment should not

be meted out to the applicants,

5.6 Forx that the applicaats have been trented dif%er&
cntially ,nd thus, there is fviolation of Article 14 and 16
of the Constitution of India,

57 For that the applicants having®X been continucd
under the respondents for the last severel yecars and in the
Process having lost their chances of caployment elscwhere and
being over=aged, to be abserbed elscwhere; the Hon'ble
Tribunal may direet the respondents to regularisc the services

of the applicants in the Group *D' Posis.

5.8 For that the respondents are duty bound to givc

weightoge to the semvices rendercd by the applicants towads
regularisation_of their sexvices and they cannot be utilisecd
in exploitative terms in violation of the provisions of the

Constitutional rulcs and the laws framed thereunder,

5¢9 For that in any view of the maticr, the action/

inaction on the part of the respondents are not sustainable,

6. Detailss of romedics cxhausted s ’
| Tha+t the applicants state that they have no other
altemative or efficacious raaedy cxcept by way of abPproaching

this Hon'ble Tribunal.

Ctdeseeall
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. 7. Matters not prev;ouﬁly flled or pendlng before
any other Couxrt ¢ -

~

The ayplicants‘fuithbrdéclare that théy have not
previously filed any‘applicdtien, writ Qetition or sult*
.regarding,tﬁe natter injrespcct ofc&hich the applicati9n has
béen nade before any Cburt.df law, or ahy other auihofity
ﬁnd/or other Bench of the Tribunol and/oxr any such appliea-

tlon, wr&t petition or sult is pending. before any of them.
. \

'8. Rellofgs) sought ¢

In vicew of the faets and 01xcumstqnces stated
above, it is mos% resyectfu}ly prayed that the 1nstant
apblicatinn be admitted, records be called for and on perusal
of the same -an d upon hearing the parties on the cause/causcs
that may be- shown, be pleased to gxﬂnu the follow1ng

rcliefss -

1¢ To direct the respondents to :egularisé the scxvices
of the applicants with retroéﬁective effect, i.c. the
respPective dates of their app01ntment with all consc-
quentlal beneflts lncludlng arrear salary and seniority.,
2, To dircet the respenuonts to extand the benefit of
Annexure ‘3' Judgmenu and order of the Principal Bench
of the. Hon'ble CAZ/New Delhij |

. ) ) \ \ ! . \
e T o dixcet the respon&onts not to terminate therseavices

of the applicants and to allow them to continue in their
service thruughout the year till such timc xhn;n theixr
,serv1ces'are rcgularlsed,

4, Cost of the appllcatlon‘

\
Any other relicf or relicfs to wh101 the’ Hen'blc Tribunal

deem fit and Propere.

. | . | . Ctdoo}ooo‘lg
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9. Interim order prayed for s

Under the facts and circumstances stated above, the
aprlicants praycd for an intexrim order directin.g the res-
pondents not to teminate the seivices of the applicén'l;s with
further direetion to allow tham to continue in their scavices

v without any interruption.

10, The application hns bech filcd through Advocate.

11. Particulars of the I,F.O0s @
io IoPoOo HO. : 9 O‘af . ’SL:}L’ GL
ii. Date 29. .0 4

Guwahati~

-

iii. Payféble at

12, List of cnolosures

As stated in the Index,

Vori£1cation ee..13



L LA TN

-13 -
VERIFICATION

I, Shri Hem Ran H,th, son of late K.C.
Nath, ,ged about 32 yeavs, akxpresznix the applicap%
No. 1 in the instant O.As, do hereby solemnly affirm
and verify that the staﬁcmen s'made in paragrphs
1 to 4 and 6 to 12 of the accompénying Qpplication
arc truc to my knowlcdge and thosc made in paragraph
5 arc true to my legﬂl‘gdviee and I hye not suPprossed.
any material facts. | |

Mnd I sign this Verification on this the 9sf—

jﬁ/day of September, 1995."'

S CZ%WQ«' KZWW ~/VEVX:::'

(Signature of the applicant)

AN
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ANNEXURE-1 X)
EE— a
N ; ; k3 i TTTTTTT T
2pplica- ; Name : Age : EAucational { Present place of posting ‘ Working as seasonal
nt No, : : : qualification : khatasi since
handl o 1 ,‘—* . -2 —--—---—-o-z:—--.—. 4 - ——5 ——————————— - o= L .--6(_-
1, Shri Hem Ram Nath 32 H. S.L. C, Central Water Commission 1983
vill, Kamarchuburi Bana Gauge site, P.O.Bana
P.O.Thelamara Via Seppa, Dist., East Kameng
District Sonitpur Arunachal Pradesh .
2e Shri Jyotish Kr, Das 33 He Se Lo Ca Central Water Commission 1983
vill, Patalar Chuk Gauge W.T site, Seppa
P.O.Jamugurihat, « P.O.Seppa (Type-II/B.22)
Dist, Sonitpur Dist. East Kameng (A.P.)
3e Shri Lakhi Neog 32 H.s.L.C. Central Water Commission 1983
vill, Kalita Gaon - ana Gauge site, p.0O.Bana,
P.O.Bihaguri Via Septta, Dist. East Kameng
Dist. Sonitpur Arunachal Pradesh,
4, Shri Shib Charan Nath 35 Class IX Central Water Commission 1983
Vill Gosain Chalk, : Jiabharali Gauge & W.T.
P.O.Nandi Kishor Site, P.O. Towbhanga,
Dist. Sonitpur Dist., Sonitpur,
5. Shri Hem Chandra Das 34 Class IX 30 1982
Vill Dekargaon,
P.O.Dekargaon,
District Sonitpur.
: ’ Contd, ..P/2,
Attesied.

et
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Annex. 2 contd,

7.

9.

Shri Biren Choudhury

vill Kunduabari,

P.O. Balipukhuri
Tiniall

shri Chani Ram Baruah
Vill-Chagalichuburi,
P.O.Bihaguri,

Dist. Sonitpur

shri Bijoy Kr, Sharma
Deorigaon (Tespur)
Ketekibari,

District Sonitpur.

Shri Dandi Ram Nath
Vill. Barpalaha
P.O.Barpalaha

Dist, Kamrup (Assam)

35 Class IX

33 Class IR

27 Class IX

36 H.S.L.C.

Aﬁesied' vee

/fcat‘a °

hdv

Cen tral Water Commission

Gauge & W.T.Station, Type-1IX

B-22, P.O.Seppé.

* Dist. East Kameng (A.P.)

Central Water Commission,
Bhumuraguri Gauge site,
P.0O. Bhujkhua

via Kaliabhomorxa,

Dist., Sonitpur.

Central Water Commission,
Opp.Station, Tezpur

Pooo }‘Iaza:@nray

Dist., Sonitpur.

Central Water Commission
Jagibhakatgaon,

1990

1989

1989
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o . temporary and will not continuc. bcyond 15 . 10,650 (A, MN,) nr
AN L complctlon of uork whichecver. is gerlier ulthout Furtner
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't l’ . ‘ Ces : o “}\\\ ‘ ‘_ w
Lot « ‘ ' Pub-Sarania,Rajgarh Road, QI
A - Gauhati-781003. . - .
P S Dated,Cauhati the X ;
P 1 JJZEMORAND UM \ '
L ST - | ) N
" 'Subject:- . -Bppointment to temporary post of W/Charged
- S . Seasonal Khalasi, ’ '
‘ . , , hpi Lkt Leog S0 v"‘ff'” - l’.
o Shrl..69‘....o.'.'l.00000O.COQOO_CS/D..,."..‘Q"
A !

"= Employment Exchang,...IfF“}?.....m.g.........Registratshlf'p1;1¢.1:77 7
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‘:L ‘I..: ,:‘:;:: ‘;‘a‘:t.:i"Fhe- place O f - posting-”\/ iz L] D‘F‘.lt. .;Ej‘D.l-.u.:\‘ij;'vn.ga ° :J.n' .1'2;-:5:..8'3. ® 0 0 ° 00 %0 g 9 ‘I. ®o o (F .N) .
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\‘-
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bl e ‘ . . .o
o v | DEPUTY DIRECTOR
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MEMORANDU M

“he vrdersigcned hereby offers eppointment to

ged Seesonel Khelesi"
esteblishment in t
~ per month with usu

.

rsons s "Workchar

e L

he psy scele of &.750~

al ellowences s

¢dmissible £s per rules from time to time, " ‘F3‘“
G s e e oL g TSR PRI S
S1.! Name & address of ! Erployment! Place of ! . p
no,, the candidate ' Exchange , posting yRemarks
! ! Regd.i\lo. v 1 1 ’ ‘. lf
- e A S e e e e e - wla &L R
L) y ’ '
1:”/§h.51ba Charan Nath Te r ‘Jisbharal} .
" V111, Couanchax ~T575/57 ..
PeO.tantikeg '
Sonitpur,
2, Sh,lyatish Kr, Dag Terpur ~dp e
- Vill.patalarchak 301/8 )
P, O Jamugqurighet T
Sonitpur, _ -
-3, Sh.iakeht Meog , Tezour Kimi Poucr Houss
Vill.Keljecgoon - 71020762 o
£. 0. Bihugul'i
Sonitpur, .
4 SheHem Ch, Dag Toesrur ~d0=
* Vill.roiborta Chubrg ‘i‘éﬁzé%v‘
P, 0,0ckarcaan {
Oist.Sonitpur, . . {
8. Sh,%zy Biron Choudhury Rerpur =00 ;
Vill,kendrapara 3721782 '
P. 0. Boba je (Tind AL1) :
Senitvpur, .
6. ShiRof Sekhor Bagusstary Te,pur Tezour U,T,
Vill,lhapegury - S081/91 Station, P
Pe G, Chapaoury . , ‘ r
Diﬂ.‘»t, Sanitp'dr. . / ;
7. Sh, 01 joy Kumar -Sarpg , Tozruy ~dge A PR S
Vill,Ccurigaon ) 67 o
- - PeD.Katakitarpt . e
List.Sonitpyr, ' . 18
B. 'Sh.HGSi RS}B Kath - Te‘ vn.;r— ‘do'_ ' )
Vill.Kusar Chuburg ~a04 :378' 0. o
Pl The lemara : oy
Dist,Sanitpur, Ak
e  Sh.S52ni Rem Bora Tozour Biompragyrg 3
Vill.Suplf Chubysrd, B R T
Bthugurg : "
Sonitpur, .
Shoknagan Oh, Kumagp mucnagi -0 “ ,
ng M. “oKUﬂsr 186 ‘i- ’ [ ’i:,‘-.
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The anpointment is on' "Ad-hoc" tasiy and is

. completion of work wvhichever is ~arlier

Tre verson concerned sre hereby directed to report
for his ‘duties t1 the plzce of oo8ting es mentlﬁngd gbove

1, - * _ N
unger he - - Asgcistont Engimeur, R.B.SubeOlwnd ELCy - "
£ ) | Cavaha ‘1": ' |

— -

- . . e ", - - - e

- s b

“6e£Ween 1615.94 to 31.5.94 positively, otherwise the offer
will be eutomzticelly treeted as cancelled.

-

-

No T.A./D.a. etc. will be admissible, for joining:
the above mentioned aprointrent, S
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~ Copy forwarded for information and neceésary action to
o . o ‘ ) o .
1. The Assistant Executive Engineer, C.w.C,, nt?ti?@fﬁ%YQﬂﬁggg"
Druthnelied, ' l

....... * 0o 0ae »

Joining Report'of'the person masy pleaée be sent to this off{ice.
2. The Assistant Engineer, CWC, '
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® o ¢t o o .

L N . - ® ¢ v o000 0y
.. .
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LA I S .

3. The E.A.D. (HM), M.B.Divn.fcwc,cuwshatf_7/jDate Cell, M.B.Divn.,
CwC. Cuweheti.7. ‘ o

Joining Revort of the person mey ple . se be ‘sen

t to tihis office,

® %00 vt

He shﬁﬁld'éatc théf tﬁere
of service in

5. The Employment Officér,'DistriétEmploymentfExchéhge’::
... Jozpur/tuvengty - o

- 1s no chence of reglilzrisetion
-nesr fuiure, - R : :
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Accounts Branch, M.B.Division,CWC, Guwah

Sti-7. . ..

)

6'

f - -.~ \:’ .“" ) “
- : A ,(irb" ». . [y -
| SRR
\ &.5.r 7 SINHA )
EXECUTIVE <G ileER
4

. ‘rv “l‘.,::%:
SR W18 purely 7
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Co temporary and w 0 4 without further notice, °
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N0.CFF/UC/Estt-24-R/86/ & a2 — 5.
\ Government of ‘India

Central Uater Commission
W.R, & Flnod Forecasting Divisien-1I,
Pub-Sarania, Ra jgarh Rnmad Guwahati-3,

Dated, Guwahati the 3 'S e,

|
S/ EMO RANDUM

Subject:=. Appointment to temporary.psst of U/Charged .. . . . v:

Seasonal Khalasi,

ShriocHoernggcoho.oocaosoo.ol-0.00.:.-00..000'0!0'00 ® 000 ¢ g 0 o

Emplonyment Exchange.ypﬁpy?..............Registrati-n No.ﬂ§§5f7?.....

is hereby informed that he has been selected for the post &f

" Work-charged Gauge data Khalasi in the scale of. R, 196-3-220-E B~

3-232/- with usual allowances at the rates admissible under
rules and subject to the conditions laid doun in the rules and
orders governing in grant of such-allowances in force from time ,
to time. o '
' The appointment is on adhec basis and is purely
temporary and will not continue beyond 15th October, 1986(A.N.) or
completion of the works which ever is earlier without further
notice,
: If the candidate accepts the offer of appointment on »
the above terms, he should report. himself for duty to the..dlle, incharge
i ezpur _ S

"500000e00lc-..oooo.00'00000'Ooooonlocoo-o.oo.C.o.n.ooc..nto.oci‘

Assti.Engineer,Gauhati SuboDivision
Ur]der.'.?. .l‘-)’u‘ 'l:.' . 'g‘ o s 0’00 LX) O,g:o * e -UD:O. LI Y “).l. cecev e s ON 15“5"‘6 G
Sl w.\‘;,.r-;:,t;;w-..' RS- S - S R e b ¢ g ‘

[EIVRUPSN

RN Ypositively, Otheruise this offer will be treated as
" cancelled,- . | ? this. ,

~+No . T,A, is admissible ~to join the new appointment,

& w X;;M%p94’ﬁ¢
(é?,CHAKRABORTV 3 \
EPUTY DIRECTOR.

8 .
. ® 8 0 48000000 s 000 o0

8 0.e 00 te 0 s e 0N ® 0 e 0 00 00000000 0

CODYﬁforQafded for informétion & necessary action to:-
(' tt.Engincer o : :

?o':c‘ ® 0 09 P OO IE SIS PR SSs e e
baubatl Synp-Bivision. . ..., .. | ;

“The ;joining report Qn_1575ﬁ8§(5N)“;n original msy be sent to . .
“thisvoffice.’ o : ' .

. ey © The Site inchap@e..ﬁ.ﬂxc{;teznun............through Asstt,

N Al i dl

Engineer, WR&FF Sub-Division,CUC,..ﬁ%@b%ii.................
3. The Accounts Branch, WR&FF Divn. No. I, CWC, Guuahati-3.
4, The Employment Officer, District Employment Exchange
Tezpur

® 09 ® % o 0ee e e oo o
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br---Estt=24,

0/C Approved Authorised

et ( A.CHAKRABORTY )
for issuse,

) OLpUTY DIRECTOR.,
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P ~ Central Water Commission “‘ﬁiéif_;g~«ﬁfﬂ~' T .
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t o T f pub-Sarania,Rajgarh Road, s

. e ! Gauhati-781003. :2‘/ - “
e , Dated,Gauhati the =/ 'a%uw}_
JJ7EMORANDUM
Subject - Qppointmant-fc temporary post o?gU/Chapged :
: Seasonal Khalasi. , |

8iren Choudhury
Shrld‘ﬂjoz;q..t;\obﬁk.'ib.{oﬁovaQﬂ.co.q.S/D.O'”o..o.gﬂz:%iéé
' ‘ : B : . . . cay 3 R
Employment Exohange..;.fQZQQS....;o.o....«.-e.Reglstratlon'ND.-'°°°&¢* TR
.is"berebywinﬂoxmed¢tb8t;hnrha&*hﬁan;saLaatadmﬁon.tba_post“nfﬁmorkrchatgedan%

=y

Gauge«datamKhalasi&1n'thefscalevOﬂ~%.196ﬁ3-220558-3=232/-,witb‘usual RS
allowancesrat:the rates admissibléiunder(rUles*a”d#SPbJBCt‘toitheﬂqondlﬂVﬁﬁﬂ
'tionsvléid“doun‘in;tha~rulesmand»prdersvgovarning,in?grant-oﬁ;smqh'allof“t‘
wances in force from time.to time,” - ' ' : : .

i7The;appointmant{is on adhoc basis and is purelyﬂtempdf'v’~

rary and will not continue beyond{15th October 19832 or. completion of the -
wvorks which ever 'is sarlier uithpt'further notice. e

"L1f the candidatb‘accepts the offer of agpointment.on i
the above terms, he should report himself .for duty to A851stant.Englnegr,‘
‘ LT “Cauhati at uWirelcss Station,CdC,Tezpur’ «. = .0
COF.FgSUb‘DiVlleD‘g’ C‘.ucc.goto‘otof’cooomoeo_oceoaoo.oaotoo-onn'oeoﬁed.'e.o,_[‘qo'o “.:","-;}’
P E 2T direless Station, CAE,Tezpur an 127583 Ly
-u-a.t__t.h_QQDlﬁgce Of'postlng Vlz_.(...:o'ooo-oooootcaoovp’°'°'°°“°‘_’°""° "N-"‘N"‘
positive y. DEReTUise~this offer will baugy%éﬁﬁg“as;?iﬂgﬁ}}?éimggﬁ:ﬁ“T?“¥*v
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e T.A. is admissible to join-the neu appointment, -
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Copy -forwarded for information..apd necessary-action-to..the Assistant i ..

Engineer(E);E.A.0(Mset),UREFFO-T, WC,Gauhati/Asstt.Engineer,C FLFeSub="""""

'Division;DﬂQgBarpqta'Roa%KNalba%}/Nougong/Gauhéti.fFurther posting’ " .
order .may be: issugd fromihis endsunder intimatlon  to the yndersigned.. "',
The joipingfrepqgﬁkip,gp;ginalﬁm#yibe:sant%tq%thiSfofﬁice{?Tﬁé;phyVofﬁ
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- Copy to Accounts 8£anbh, W.R.& F; .Divigion-J,CHC,Gauhati{

o c. . : “\ ',') :
“Copy to the Employment Officer, ?gstrict/Sub-Divisional Employment -Exch-
I

ange Gawheti/Barpeta/ Nalbari/Ohubri/Nougong with reference to his .letter
leg pPuse ' : . :
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 Dist., Sonitpur
4,

5.

L 3

s 7\.

8.

R R it
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o » | ANNEXIIRE- 4 6
” GO\/ERMME NT OF IND ‘I_’A‘A' Tt TN vH’M*%-;- 'L g
CEMTRAL WATER COMMISS 10M o
MmI00LE BRARMAPUTRA DIVISIOH
NO.MBD/WC/EST T=24 (A )/93/[))0.2 l)" 9 £ Dated_ _1'11/5_/_ /93,
4 : ;
: mEMORANODUTD B
The ‘undcrs igncd ncreby'offers apnointmint to
the following persons 2s "W/C Scasonal knelas i* in tnhc
workenergcd esteblisnment in Thc pey scalc af M:,750-12-870~-
_»“EB~1a7940/—lpGr montn with usuegl 2llowenCes &5 cdmissible
es_per rules from time to time.
-‘ - ————————————————————————— .A— - o -~
51, ! nemc & Addrcss of ! Employment | Placc of ! Remarks
No. | the cendidate I Exchangc I posting !
!
_'....._.__________'B_UQC”O_UO:__'_____ !
v v,/ sh, Sani.Ram Bora Tezpur © Tezpur W.T. o
- vill, Sugoli thuburi g9/65 . - Statlon
Bihuguri E
2. She Bijoy Kr,  Sarma

vill, Leurigeon
p,0. Katakibari

-
~

1 4

-

sh, Biren thoudhury ) Tazpur Bhomoraguri site
vill, Kandarbari, - 6124/83
p.0, Bebajia Tiniall,

0f ste Sonitpur.

Sh, Hem Ram Nath - Tezpur Jiabharall
vill, Kumar thuburl 043780 .

- PO The lamara

Lekshi Neog Te zpur =00~

vill, Kaliagaon 1020/672
'pOOQ Biho url
(Sonitpurg~- |
' she Jyatish Kr. Uas Tezpur . =do~
Vill. Patalar UhUk ' 1’83 )

PeDe ) Jamugurignat.
Diste. Sonitpur.

sh, Siva tharan Nath Te zpur Kimi Power Housse
vill, Cowanchuk 15 8 .

mP_qu Nandikes, -~ -
Sonitpure, - ~ .

_ sn, Hem uhandra Das Tezput ~do~

vill, Keibarta thuburi,
p,0, Dekargaon
Dist, Sonitpur,

BiLoseo

aavocate:

P.T.0O.



: The eppointment is on "Ad-noc" hesislend 1“‘
purcly temporary end will not continuc beyond 15,10, 93(A.n,)

or complctlon of work wnichcver is eearlicr witnout Furthcr |
not ice,

' The person conccrncd erc ncrchy dircoted to
rcport For Nis dutics to tne place of pasting as mcnt1oned ‘

gbovc under the | MuBe SubeDivn,, Ladd oy luvenstf | W

e e e e emn e — _— i e e

i
| .
c-—-—_.—..—_..—...—-—.-___.—--—._._._._.__.._----_—‘.-c-_._—....
|
1

bectueen 15,5.93 to 31.5.93 positivcly. Otheruise tne offer
will be autometicelly treeted ac cencellcd,

, ;' ‘
. Mo T.A /D A. cte. will be admissible for joining
(SRR tqa—-«‘ah"’*"— ment inncd Sun anlment. ‘ ’ :

AY“‘&Qfﬁ € 5‘ o

(A S )\\’ N

| 511
TR o . EXCCUTIUE Ermnam
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Cony forwarded for sinfarmation and HFCCSS"ry LCLlOﬂ to’-
1. Tnc Asgtt. Exceutive Engingcr, manes Suh-buvlulﬁn,
o CbC,D¢&p&ta Roed/Asstt, Lnglnter P.PeSUb-Divn,, '
CWC, Me'lbari/M.8.Sub- -Divn.,CUC,Cuueneti/Dhans iri(S)-
Koplll Sub=Dive ,CUC, te gaion/A ,E, (Wirclcss)/ .
E. (mct)/DLtc CCll‘GUUcﬂuLl,”]nC Joining report
IR L oF tﬂz PETSON in Orlglncl may plcﬂvu he scnt
P to tnis oFr1cc 1n tlmC o S y
SR . K \ . Pt ‘ k o
2, Shr i G (s L .i*rY:~\u‘,; - _ € ishoyld
Wi Ltunet o Gl Note ttgﬁjﬂqgr"fwv e 5;}35? oé*fagula risetion
of Service’ in ncer Futqrc.
3. - The Emoloymcnt oFFiccr,‘Distt:'Emdloymcnt Excnenge
Gt L wvenatd/Teapur PIRDE

— e | — [ .f.! — b

4, Accounts Brench, M.B.Diviq}qn}QQC,phuénqti-?.

( 1:5./m0sTiHA )
EXECUT JUE. ENGIIEER
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GOVERMME NT OF IMD Ih ANNE?S
) CEMTRAL WATER COMMISS-10H—
v " MIDOLE PRARMAPUTRA DIVIS IOF

(UINE- 2%

-~

b

at

ND{MBQ/UC/ESTT~24(A)/93/(3‘F2QL7’_a - Dated J/l/fiz _ /93,

b

.5‘.

: 6.

Ts

8,

>g.

MEMODRANDURM

V emm emn a wmm ee mae G e e v

‘ The‘hndersigncd nereby offers eppointmcnt to
the following persons as "W/C Seesonel knelesi" in tne

workcnarged esteblishment in LNG p&y scalc of R,750-12-870-
EB-14-940/~ per montn witn usual 2llouences &s admiss ille .
- @s por rules from time to timc,

- -
O wm m mm e e m e e e o e e e o e e e e

Neme & Address of  Employment | placc of ' Remarks
e candidate - 1 Exchange | posting - }
~ e e e el oo MBegdy ey '
sh, Sani Rem Bora I§z r © Tezpur W, T,
Vill, Sugoli Chuburi 439/8 Station
~ Bihuguri . AT
Dist, Sonitpur, - : ) -
 sh, Bijoy Kr. Serme Tezpur ~do=-
Vill, Deurigeson : 37/87T
Pels Kaotakibari
Diste Sonitpur
Sﬁ;'airén.choudhury,ﬁv;f"fez ur . . Bhowmoraguri site
Vill, Kandarbari, - 6121/83 - o
" Pels Babajia Tifllalig T
Digt. Senitpur, . o :
Sh, Hem Rem Nath © " Tegur  Jisbharall
vill, Kumar Chuburi - 4043760
Pe0, Thelamara
Dist, Sonitpurxe o o
- Lakshi Neog S Yo zpur . =do=~
"Vill, Kaliagaon 1020/67
' ps0, Bihggusi
(Sonitpur ) |
Sh, Jyatish Kr, Das  * Tezpur = -do=-
Vill, Patalar Chuk 7309783
Pe0. Jamugurighat, L
Dist, Sonitpur. ‘
Sh, Siva Charan Nath Tezpur Kini Power Houss
Vill, Cowanchuk _ 157%778
" P.U. Handikeg, .
Sonitpur, ' _ -
Shy Hem Chandra Des Teypur ~dg
Vill, Kaibarta €huburi, 1855779
P.0e« Ockorgaen
Dist, Sonitpur, _
Aitcs.eCd.
pdvocato .

-

- e o Vom me -

P.T . 0.



‘Tne eppointment is on "Ad-hoc" basis and is .
purcly temporery and.will not continuc hcyond 15.10,93(A, N, )
or COmplCthﬂ of work wnicncver is carlicr w 1t'|0ut furilycr |
not ice ., - _ !

Tnc person conccrncd are nereby dirceted to
rcport fof nis dutics to thc plecec af posting 29 me nt ioncd

T — o —— - - - - - - — o

 2bove under the Frofte Yulimi'ivng, welld 4y Luwiintl

el i i

between 15.5.93 to 31.5.93 pos it ivcly. Othcruwisc thc prcr |
will be cutomotlcclly treated 2c cancelled. 7

Mo T.AL/D.A, ete. will be ”GMluulflC For JOlﬂlng

the “bove mcntloncd uppﬂlntmcnto

s : N\

B S o (ALs, ;) Yihin 7 |
RN R B . roLe E-XE.CUT]\/[ [HG‘HhLR :

Copy foruerded for 1nf0rmct10n cnd+n€c€588ry action tP'—

1. e - ne Asstt ﬁXLCULlUC EnglnCDr munc ub DlVlulOﬂ,
CLC,Perpete Road/Asstt. Englnccr P PeSub= DlV”-»‘

CUC,Nulbarl/m 8.Sub-Divn.,CUWC, Guwcﬂctl/Dﬂan 1r1(5)f

- Konlll Sub-Divn, ,CUC, Megaon/A, t. (UlIClCuu)y
.’sﬁdﬁﬂi E.AD. (Met)/Date CLll/ruugn ti. Tnct jein‘ing r6p0rt
S oF tnc peErson in orlglncl me y nlCCBC be scht
RN IR to tnis of fice in time.

4 RS . | |
i2""f ooshrg ““‘YLLA‘ﬂ - 1‘”“'-<([¢\*‘“” . _ .J'rig should

T e T e e e e vt e e e e e e

Mote that™tncre 1s norcnancc f ngUlurl ation.
~of scrvice in ncer futurc., ) |

. . Lot
¢ - . ¢ 1

- z |
%;,j,h.w}; The Emnloyant OfflCCY; D1gtt Employment Excnenge
wuenetdfTogpor P00 v o oo
’ - T T e o ‘
4 - Accounts Brench, m.g, DlWlulOﬂ CUC,Guu n;tlL7.
e - SRT I ol .-
' L f'./,‘ o 3

¥

( A.S.p. STMHA )

et T © EXECUTTVUE ENGIFEER *
e * t i
;A Ranman X ' . i e ) i i
TR " . * | |
¢ - v i l
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¥ ) M .
v b’..\'\‘\ 'v., ‘
L ) GOVERMMENT OF IMDTA
_ P CENTRAL WATER COMMISS ION
R R “ MIODLE "‘BRANMAPUTRA DIV IS ION
G . RAJGARH ROAD <: GIMAHAT I-781007
o N *-»-x»*-‘e* ( ’
" Mo, MBD/UC/ESTT 24(n)/90/ Q®E =7 pated, Guwanati ~2/4 /90,
| R ME M DR A ND UM
.’ 'ﬁ"\-‘ri J" ,f’-." ‘ ) o " ) : ) )
) A b

3 Tne undersigned nersby offers appointments to the
o .wwudm,J;fmllouing pergons @ '@/C Sgasanel Khelasi-in the WUark-cnierge.
e “;k”eatablishmsnt in tne pay scale of R, 750-12-0870-E8~ ﬂd-géﬂ/-
(o : ' per/montn witn usual allowences ag admissible &8s per rules

| ; '”"'.,;from t ime toptins, :

;g;‘? . w"',;581 No. hmmag& addrcss of ; Employmant Place nf Remaerks °
P T tna Gandidats’* Exchange Posting,
T AR \‘ ! }’ RCQH. Nn. -

.“-.A.' V‘ .'. .
P '."irs., LR 'iq
IS

4. SN, muplannn o __ corlpers
;“ i, Viil unnn&.pnnignnn 73776 .
ST ﬁoaomﬂ.’- .
R te Mgeon, i
R 2 gn, Dandf'Mam Mth . Cwenaty  Diebnareli site
** ¢/D tast iMnéte tursing 8947708

L. ¢ Homej,Bamunimaiden
L L v elo-
..,m,., Mz x5 thivi Charan Math _=tn- - Senms cite
TR T Y T
A . ¢ PeOa Kandikes
SR .. Sonktpur’
A 4. hhti nyzaiuh Kr, Des ~tige . =fg=
LT v, petederchuk 7361783
S Vo . PellsJemugurighnt
Y £ T 1 Sunltaur L -

I '5~ gh aaICn Chy Rabhia, o penchacatne nite
. _ . : Viilg namﬂ.tﬂ" !!3578E ' r
L, Wingre (Kanrup)
PO ,,6. gh, Kenak Sermeh = P B Sub=l'fvn, @
A ' €/0 Kamal Ch, Sarmsh 0
Wl I .. 441} Tithkuchi
S .fQ k, P.O.ﬁadhukusi(ﬁaurup)

. * Wiy thoudhusygnat - BTI2783 73”/“"

© B.D,Choudnuryghnt ! , .
. O5istt, Kamzune ‘
: P.T.0.



iy
ff”ﬂ i 5
g G o
. I ‘ L a0t -, ;g
AN K . § ot EY .
v . \ t
. ".~ “_- N - pa 8-2
- 11 . ) " . v’.), . _Qaf
T“G aDpointmsnt is - on 'Ad_WOC’ basis and is puraly

ﬂﬂtemnorary and»ulll not continue beyond 15.10.90 (A,.N,) nr
completlon o@ummk whlcnever i8” earl1er u1tnout further
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(A, RAAMAN )
EXECUT IVE ENGIMER

Copy Forwardcd for 1nFormat1on end nsccQsary oCLlOﬂ to:

~

)

“Tne. As¢tt Englncer, M.B.sub- dlvn.,Guu¢nat1/
P.P.sub- dlvn.,fblbari/Mana sub-divn.,Barpsta Road/
‘Gnens iri(5)-Kopill sub-divn., Megaon/E.A.D, (met)/

~ A.E.(E),Cuvanati, The joining report of tne person
100§@71n or:ginq},may plBQfg_bC'°ent ta tnds offics

Yy ,t-,_.a—' KA S

N

Pcréon concerned

The Emuloyment 0fficer, D1str1ct Emoloymcnt
' Guwshatd :

. (A, RAHMA N )
EXFQUTIVE ENGIMEER
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1
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LRI, l.l_J i

RS Txiuunm‘:

incip. 1 Tench, Ney Dulh

\

Shrl S.H. Shukla,
Counsel Par the applioant 454, Layyurg Cham

Enstern uwing, Tia Hazarg “ourt, Deltg-54
042:3/92 & 8a4/93 ...
Shri 8.9, Mainge,

Counmal (Por thg npplicent in pp 1601/a9p 3 2418/97
r‘,, qat ﬂtmtn. Nay Dalbt,

g
gﬁ%sﬂigroinggﬁ Fsepondentn [n 8]

bers,

APy 1 0B4/92, 223/92a 1601/92
Czror"enrwﬁnnu;-ﬁcu delhl.

35T PoPu Kimrana, 0

Coy

9

nsal for the Laspondange,in Op 2418/93
Tey Bar Room, Ngy Balpng -

QY

Shri Vinod Kumar & rg _ On 223/92
88ri Sayak Ram & Org, 0. 884/92

0n 1601792
. o :
re Gohg. % 2418/92
__Applic.nt oS )

-“_---4—*\*

Shri Rajash Kumgr Saing
qhri Maejinder Shapma ¢ O

. VERSUS

Uninn or Indfa & QEQo}Tespondent{s)

Sir,

I am dircet g to fasy

Ot:_10/2/94

——~— P3Ssed by this Tribhuna) In the
for infnrmation

d hreuitp g copy nf Judgement/OSKaxK

abovg mant. inned casg

and nNBcessay ect ion, o any .
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CENIRAL ADMINI STRATIVE TRL BJNAL
EUNCIPAL. BENCH

_NEA DELHI

O, As No,223, 884, 1601,2246 & 2418 of 1992

New Delhi, this the }g Il day of February, 1994,

HON'BLE MR JUSTIGE S.K.DHAQM, VIGE CHAIRMAN
HQY'BLE MR BJN.DHQUNDI YaL, MEABER( A).

0. ArNe.223 of 1992

Lo

2,

3.

4.

Se

Vinod Kumar
S/0O Shri Raman Smgh
R/0O F-25, Transit Camp,

" Khichari Pur,

Delhi.

Ram Kumar

S/0 shri Ratan Singh,
Rz-139, X - Block-11,

New Roshan Pura, Najafgarh,
New Delhi.

Yash Pal Singh

S/O shri Devi Singh,

NZ-288, Vil. & P.O. Narama.
New Delhl.

Parmod Kumar

S/0 3hri Bijli Singh
No.421, Se~a Nagar,
New Delhi.

Narendra Paswan,

B-30, Naharpur, 3Sector 7,
Rohini, Delhi. oo .o Applicant‘s.

. |
( through S.N. Shukla, Advocate).

0, A.N0.884/1992

Lo

2.

—"30

;
[N UT TS . |

>

1.

Sewak Ram,

5/0 shri Hari Ram .
R/O G-195, Sector 10,
Farldabad(Haryana).

Suresh Kunar

S/O Shri On Parkash

R/0 Village Sidipur Lowa

P, O, Bahadur Garh,

District Rohtak(Haryana)'.

Nand Kumar *
S/0 shri Vishal Chand

LR/O S 27/B-303, Railway Colony,
',Gughlakabad

"New Delhi. “ea o+ «. Applicants.
(through S.N. Shakla, Advocate) '

VS.

The Chalrman, Central Water Coumiss ion,
Govt. of India, Ministry of Nater Resources,
Sewa Bhawaril S°ctor 1 R.K. I‘uram, New Delhi,

Z _; + ‘__"' :_'-"_-’ E& l..i o

= e e
u:.w.z'_e m‘_“,i’_;h_ J‘;‘; SR “‘—w:-

N ) a’ . -3




, L
l.shri Rajender Sharma : ”

3.
4.

S
6.

7.

——— |

2. T.he Executive Engineer(C.S.D )

. NG
Central Store Division,- - . } .‘;

|} Y
Central dater Comsglissign.o' . ‘
Nest Block No.l, ng No.4, onﬁ ‘

New Delhd oseece Resp ents.
2nd Floor, R.K.Puram, Fin botn above O.As.)

( through Mr Jog Singh, advocate).

0. A.No, L1601 of 1992 : y;

Shri Rajesh Kumar Saini . ‘

s/o Shri Veer -Sain 3aini . |

dorkcharged Khallssi ;

‘under Executive Engineer ' ‘

Central.Stores Division |

Central Water Commission ;

wWest Block No.l, Ning No.4, i o _

‘2nd Floor, R.K, Puram,’ _ - o

N ew Delhi. .. .. Aoplicant. \
( through B.S3.Mainee, Advocate). : o

0. A.N0.2245 of 1392

Sh?x Jayant Kumar Pathak, 3

5/0 shri Kusheshwar Pathak o |

Assistant El€ctrician, ‘

Centrasl Stores Divn.,, Central |

Nater Commission, Nest Block 1, : 4

fing No.4, 2nd Floor, R.K. Pur am
Nevs Delhl.

( through B.3.Mainee, advocate).
0.A.2418_of 1992

[aY

.‘0 0. A‘Dplﬁ.cant. i

poo
S/0 Shirl Bhagwan Sharma ' |
Carpenter, Central Stores Divn., _ _
Central Water Commission, i
dest Block No.l, Jding No,4, - ;
2nd Floor, R.K. }uram,
N e~ Delhi.

Shri Raju Kashyap, 5/0
shri Nikka Ram;

shri Daya Ran S/0 Garga Ram. _

|
Shri Dali Singh S/0 Bhup Singh. o
shri Giri Raj S/OMishri Singh
Shri Bijendra 5/0 Tota¥ Ram.

shri Ram Kumar Rai S/O Hardev Rai.
Shri Udai Kumar S/O Sh.Kurukul.

_— i
Rpplicants 2 to 8 working in Central Stores divn.,

Central ﬂater Canmission, R.K.Puram, New Delhi.

( through B,S.Ma'mee, Advocate). !

VS, 1
The Secretary, Ministry of Water Resources
Shr gn Shakti Bhawan, New~ Belhi.

1.

2. T he Chairman, Central wWater 'Commission

Sewa Bhawan, R.K.Furam, New Delhi.

The Executive Engineer, Central atbres Divn., !
Central Nater Commission, R.K.Furan, New Delhi.

3.

.o.tcoo ReSpondentS X

. (in all three above O.Aj
\througn M Jog singn Tin“io0L anaiZe4do/92 aind

: throughsMpi B. P.Khurana in Q.A.N0.2418 - of 19921 g

eeceoas ;ApplicantS.

\’
at
B

=
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ORD ER

B.N.DHOJNDIYAL, MBABER( A)

hi | The applicants, in all the above-mentioned .
L :'q-tidwi-‘-'\v: G O.As have been working as Khalasis, Carpenters, Mistries, o

Mx '3'3,}');‘, t MOt?r Mechanics, Drivers and Electricians under the

- ty.a rvra., Executive Engineer, Central Water Comnlission, R.K.Puram,
‘.‘-_'. New~ Delhi. One of then, 3hri Jayant Kumar PFPathak,
. “'.'ixw.\'i.-"' . wWas engaged a5 Casual Labcurer on 2,1,1987 but clai;ns
- ' Joede i to have been working against The post of regular
_' ..:afé'r.d bux 11 electrician w.e.f.7.12.1987, The date of engagenent

-{-.‘ ;" B '1,)’) i fgean of the applicants ranges between 1.10.1982 to 5.9.1988

Yk ppe and in case of 0.A.No0.223/92, between 15.4.198.6 to 26.10.1987 ‘ k

Codpee fesieid( In case of O.A.No.884/92, beﬁween 6.1.1987 to 7.9.1990 in

i w4y, . C3Se Of O.A.N0.2418/92. Shri Rajesh Kumar Ssini(applicant |

o o B in O.A.No.1%01/92) was engaged on 19.72.1988 and i'

Siri Jayant Kumar Fag thak(applicant in O.A.N0,2246/92)
Was engaged on 2.1.1987. 1n soahe .bfthe O. As, prayer

\
has been made for issuance of a direction to the

respondents to prepsre a scheme on rational bas is

for absorption of Casual Labourers and for not

T——.

. disengaging the applicants till such a Scheme is
| A . 1
. prepared. In all the cases, interim orders were !

passed by this Tribunal, restraining the respondents

from terminating the services of all the applicants,

They are continuing till da te.

1! ‘

. ;_“.4.:.: ("(“ N ffey ~

‘a !#“5‘_“‘ x’H" i LIRSS the main averments are these,. The appointments we}:
e : m‘i (lf‘l"""

. Lo 2. In the 00unter fxled by the respondents,

i ':'M i made for specific projects and in the appomtment
' AorderS,.lt was clearly mentioned that these are purely-
AN

.:AJ’("On ad hoc \H
( perﬁénenrt eq

. = por[ods aﬁ‘d

is and will not lead to any claim for any

oynent. They have worked 1in broken

EEE ; o \} "“\::' '." ‘ g .‘ o o ‘Y )‘ b Ar{ - ‘-t'
3 b s . EOSEI LR LR ST VRS AN S LiCr < teheeed e L
L AL A w__.%_“ g,\ ;l‘?.;-.w%«' PRI JECARUC Db e 212 S Y . - i

@ . “w‘*v(t"vmi

o r\r‘\
u te wNo tiae
1': bl - .
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.made by the Hon'ble Suycreme Court in case of ‘

1992(3) Vpl.45 S.C.R.24:

g hagug e o

RERRT'S R

b o
. provide for appointment of Khalasis by direct | sy

" recrui tment through selection by a selection comnittee

* later on he

‘ L * ! 30
3(("03 rll-

shred fppafs.

‘has drawn our attention to the follo~1ng observations

g PR
.

A R

of which the Executive Engineer is the Chaxmnan.; {
! | |

The posts of Casual Khalasis etc. are provided in ‘
) i

the working estlmates for a defxnlte period and the

services of these workers are termlnated after that

period. 1n case of Jayant Kurnar Pathak(O A.No. 2245/92),

it has been stated that the nppllcant Nas ap#olnted N

|
as an adhoc work-charged Khalasi from 3.e.1987 aLd |

was offered appointment as A§Si§tantl

Electrician on & hoc basis at minimum fixed basic
u ‘
Pay of R.1100/-. However, this appointment was for

a Spe_c;ific period, though with breaks , the applicant

| |
continued to work against vacancies in different| works.

They have, hovever, admitted that during 'the years

1989 to 1991, he worked for more than 240 days ﬁn
all thHe threc years. . , “1 | .

ii
We have gone through the records of the case

and heard the learned counsel for the parties. ’ {

Shri B. S. Malnee, learned counsel for the applicants

2tate of Haryana and others vs. Pigra

_§i£gh and_others,
~ o

. -

"The proper course would be that each State
prepares 3 scheme, 1f one is not alreaay in |
vogue, formrégulari sation of suych employees |
consistent with its reservation policy and if
Schene is already framed, the game may be
made, consistent with our observations herein

a .

|
SO as to reduce avoidable litigation in this:

_ behslf., 1If and w~hen such person is rejularised_

he shculd be placed meedlately below the
las t rejularly appointed enp LETERE

‘. ﬁ'V° L

category, class or service, as the case may be,.

So far as theworlk-charged aﬁployees and |

casual labour sre concerned, the effort must

b
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. that {n accordance with these directions, a special

\l

)
|
|

J

a7t '

ST

A S | !‘~ \i e

a be to regularlSe them as far as pOSSlble and h
as clearly as pOSS'lble subject to their
—falfilling the quallficatiOns, if any,

prescribed for the post and subject also to
availability of ~ork. $1f a casual labourer
“is continued for a fairly long spell - say
two or three years - a presumptxon may
arise that there is rejular need for his
services. lr/ uch a situation, 1t becomnes Oblxa—
4 atory for the concerncd authority to exam ine
' the feasibility of his regularxSatlon.

. g S

“#hile doing so, the authorltl es ought to adopt
a positive approach coupled w~ith an enpathy

for the person....." \‘ 4

4, - As the applicants have been working {'or a
long perlod through intermittently, their cases have i
to be con51dered in llght of the above observetions of |
the Hon'ble Supreme Court as also directions issued ¥

by the 3overmment from time to time. 1t may be noted

Scheme for regularisation of the Casual Labourers have .

erim———

.....,-_..‘-—

been prepared by the Railways, Post and Telegraphs

and other Departments, In/the circumns tances‘ of this case,
we dispose of these applications, with the

following directions:

(1) the respondents shall prepare ‘a scheme
d;\“‘m tetention ard regularisation of the Casual
1‘6@ rers- employed by them. This scheme should

~

ta\so into account the regular posts, that

)
cah e created taking into account the fact
tB{t even if a particular scheme is conpleted "
‘new~ schencs are launched every year. An asseasmentl

of the reijular posts that can be created on

this basis shculd be made, For regularisation, _,'

all those, who have conpleted 240 da-—‘& g U~VIEe
in b~o consecutwe years, should be gwen prlorlty\s‘

dn accordance with their length of service;

. n pemamea ot - - .
. et i TN Y LR P I S e
. NP TR B e, " l-...-.,

sAvncatse .
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(11 )Those, who have completed 120 days of
Service shOuld be gwen temparary status in
accordance with the instructions issued by the

department of personnel from time to time.

After conpletinng of the required per;iod of
]

service, they should be considered for

i
i
I

reqularisations

(111)Pdh0c/tenporary efnployep‘" should not be

-

replaced by other ad hoo/tqnpox ary enployees
and should be retained in prefero.ncq to their

juniors and outsiders. : 3‘
. ‘

(Lv)auch a scheme shall be Subnltted by‘the

resporndents for serutmy of this Trlbunal

within a period of three months frOm the

e

date of cemmunication of of this Urder by the
petitiorer to them,
t‘; . ‘ i
There shall be no order as to costs,
[
cee - . ~. ’ 0“"‘ ‘\‘
(, B.N.Dhourdiyal ) \ ( S.M()haon
Menber( A) Vice Chairman
Goeyii DL {
fralef o L«/L - ,',7
e
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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
Nt W DELHI. N
Faridkot House
Copernicus Marg,
Noy Dolhi-1.

Dt, 30/ 5/ 94

To

The R,gistrar

Central Administrative Tribunal,
Principal Bench, \
New Delhi,

To |
1. She JOg Slngh
counsel for the applicant In RA

1108, Prakash Ogep ,7,¥clastot Marg,
New Delhi, '

Versus

¥e Sh. Bajender Sharma, Carpanter Central
Stores Divi., Central Water Commiss ion
West Block Nog 1, Wing No 4, 2nd Floor,
"ReK.Puram New Delhi,

2. Raju Kashyap %o Sh. Nikka Ram

3« Sh. Daya RamA% 0 3. Langa Ram

‘4 Sh, Dali Singh 5/0 Sh. Bhup Singh

S¢ Sh. Riri Kaj $/0 Sh. Aishri Singh
C’H/ﬁf//ggj‘bijandra %0 Sh. Tota Rag

( Serial Mo, 2 To 6 working in Ceniral Stores

Oivi. Central Water Commission, R.K, Puram,
Neu Delhi,)

' RA 172/ 94 in
Sscy. Fini, Water Ressurces Appligants | 0.A. No, 2418/92

VS.
ajsnder Snarma rs Resnondants

Aitesed.
Sir,

vocate.

I am directed to foruward herevith a cGpy af Sudgment rgér dt,

9 &/ 94 passed by this Tribunal in the above mentioned case
for information .and necessary action, if any.

Yours ?aitHfully,

@5

SECTION OFFIGER(J-II)
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rinfetrative

RA-165/94 in ...2246/92, RA-971/04

and_MA=172/¢ o GA-2618/92,

\

iribunal
.1 Bench, Nesw Jelhi,

in CA-1801/92"

\ |
New Jelhi thi the Cjth Day of May, 1994,

Hen'ble M, Justice S.Ks Dhaon, Uica—Chairman(J)
Hon'ble Mr, 3,N, Qhoundiyal, Member({A)

RA-165/C4 in ram?alsz "RA-171/94 in DA-1GD71/92 &

RA-172/94 in UA~24 18[92

,q,.d he Secretary,
Ainlstry of UWater-Resources,

1v5hram Shak ti Bhavan,
"New Dalhi,

2. The Chualrmnan,
Central Jater Commission,
Seva Bhavan, R,K, Puraw,
New Delhi,

3, The Executive Enginesesr,
.Cent.ral Stores Divn,,
Cantral Uater Commission,
"R,¥%, Puram, Neu Delhi,

fthrough Sh, Jog Singh)

-

PA-165/94 in CA-2746/92 varsJye

¢hri Jayent Kumar Pathal,
5/c Sh., Kushoshuar Pathak,.
hssistant Elactrician,’
Centrul Stores Oivn,,
Central Water Commnission,
Uest Block 1, Jing No,&,
2nd Floor, R,K, Puram,

Nsw Delhli,

RA-171/66 in DA-1601/92

Shri Rajesh Kume«r Saini,
s/o Shri Vear Sain Saini,
Workcharge! «Kh:1lzsi,

under Executive En- " ~@er,
Central Stores Jiviseion,
Central Uater Commissipn,
Jest Block Nec,1, Wing No,4&,
2nd Flocga R.K, Puram,

New Nelhi,

— A=

RAr172/94 in GR-2418/92

1, Shri “ajender Sharma,
5’0 €45, Shzacan Sharma,

Ceramnter, Central Storoes Oivn,,

Caentral Uater Commission,

Wast Slock No.1, Wing No.4,

2nd Floor, R,K, Puram,
New Dslhi, ji/

Reviev Applicunt =/
respeondents In CA,

Respondent in RA/
applicent in DA,

Reaepondent in RA/
applicant in DA

/

‘fAtteszed.

~

Advocate~_ ;



£~ 0\

2. Sh, Raju Kashyap,
S’0 Shri Nikka Ram,

3, Sh, Daya Ram,
S/o Sh, Sanga Ram,

4, Shri Dali Singh,
5/o Sh, Bhup Singh,

‘5. Shri Siri Raj,

S/0 Shri Mishri Singh,

6. Shri Bijendra,
- S/@ 5h, Teta Ram,

T -
7. _ Sh., Ram quﬁpgt;‘.iggﬁg, .

S/e She. GOk "?F’iu“
R
8. Sh, Udai K« mar, ' ,
- S/o Shri Kurukul, ~ Respondent s 1n RA/

' Apolicants in QA, C

(Serial No,2 to 6 working in Central Stores

Divn,,Central Uater Commiseion,R,K, Puram,
Neu Delhi,?) ‘

0W0ER (3Y CIRCUL 4T10K)
delivered hy Hon'ble M, B,N., Ohoundiyal, Mamb ar (&)

These Tevieuw @o~licatione have been filed

by Lhs resaondente ajainat the co~wens Judusaasnl del Liarad

on 10,02,94 in C,A,%Ncs, 223, 8e4, 1631, 224€ & 241 of

|

A . : |

1992, . The follouing directions were giveni- - - |
i

(i) the resnondents shall prejarse a schems
For relention and rejqularisaticn ef ths
Casual Labourers emoloye? by them., This ‘
scheme should take Into account the requler
posis, that can be created, taking inte

~account the fact that even if a particulac
sChems ia completed, nsu schemes ara la,nchaed
every year, An as:asement of the reqgular
nosts that can be created on this basgis
shoulc be made, For ragularication, 81j
~thoce, wvho heave complsted 240 days marvice -
in Luc consecut ive years, should hg gliven
priority in accerdance uith thair lenqth .

of ssrvice;

(ii) These, who have complate 127 days of gservice
shculd bs given temporary status in accord.
ance uwith the instructions issuaed by the
depar tment ¢ perconnel frem time Lo tima,
After comnletion ¢ the reouired paripod ~f
service, they should he considare” for
regular{isationg

. |
Aites.ed

— —— P

pavocste-
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(1if)

(iV)

The revieu applicants claim that though the

impugned order is very much lenal and has be®n passed

i
af ter gi\rﬁﬁ

ratention oP junier peonsle while rendaring the ganier

peopls surplus,

financial conetrainst and comdletion of uorks in hand

coneidarabla thought, it’ u&' "ﬁ"f‘bault 1A

3L

(98]

Adhoc/temporary employess should nct ba
replzcad by ether ad hoc/tempo‘ary 8mnloyaeas
and shculd be ratulned in preference teo
their juniors znd cutsiders;

Such a scheme shall he submltte* by the

‘Tasnondents for scrutiny of this Tribunal

within a perind of three months from thae
date of communication of this order by the
petitioner te them, '

oy Mx« NS , ..

It is their contentien that dus to

]

U/C staff under dif ferent categorice frem both Central

"Store Division as well as Plenning Division are )itaely

————

<

to be randere’

surplus after 31,3,1894, It has al so hasn

——

mentigned Lha

~surrender of 10% of existing post under W/C Esti, alse.
For declaring 10% post on W/C establishment, They haue

stated that &:; to financial constraint% and lack of

L othe Minisiry ©f fFinmin=s h:

% nis swphasisad N

schemes, the applicints uers not sntit]ed for any re. :

qularisatlon oF their services,

. There is nothing. in these dir ectiens which

prrces the revieu

o i
in the absence of any no«t The/ can take inbo account ' ’

. -
A et S A AR O iy ;

applicants to rejulorise casual workers

“the latest position regarding the projects which are ' :

continu*ng and reach the conclusion ‘that no move reqular

N

post can be created The second directdan only relates

[ SRR

to implementation sf the ﬁecxslon of the Deptt. cfxstlj/;? '

Per sonnel regarding temoorary status being given to

e

6 C d’"

gﬂxoGﬁba

c-sual workers whe have worked for 127 days," Certainly,-i q}' -

their oun nrders. The direction No,3 is bas@d on a uall '.'
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establiched princinlse, - .

{ !
! Ue, therefore, hold that noﬁaxror

i
thegﬁace vha

apon ticns, uhigy are heleby dicmicsed,
? R A4
gschame

(€.

hzll be precsantegd

l
l
af
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THE CARTRAL ADMIRISTRATIVE TRIBUNAL

Court Master [GUWAHATI BENCH AT OUWAHATI

S

IN_THE MATIER OF te \jg
Shri Hemrem Nath & Ors,

-va-
Union of India & Ors,

«ANDw
1N THE MATIER OF t-

¥ritten statements submitted by the
Respondents No, 1, 2 & 3,

WRITTEN STATEMENTS

The humble Respondents submit their
written statements as follows 1§

1. That with regerd to statements made in paregrephs 1,

2 3 5 of the application, the respondents have no comments
on them the seme being satters of records but the respon=-

dent beg to state that Shri Dandi Rem Nath (at serial No,9)

1s not under employment under the ‘respondent.

2 That with pegard to statements made in paregrephs

4,1 & 4,2 of the epplication, the respondents beg to state -

that they have no comments on thém. the same being matters
of records.

3, That with regard to statements made in paragraphs
L,5 & 4,4 of the epplication, the respondents beg to state
thet they have no comments on them , but the respondents
beg to state thet the scheme referred to here is not

epplicable in case of the epplicants and as such the

relevant portion hes been re.produced below 3

COlltd. . .2/“
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"the schem of 1993 wae specifically weant for
casual workers and persons Jn daily wages in
the various deptts, of Govt, of Iniia, Those
vho are engared on work charged establishment
are not covered by the scheme, Work-Charged
staflf are emnloye?! on the nctual exeéecution
of a snecific work or sub-work, The "ay of
anch amnloyese 13 Airectly chargenhle to the

said work",

The scheme 1g 3l8c not apnlicable to the casual/adhoe
Ehalasi/sensonal Fhalasd of CWC estanlishment and for
these categories of workers , o separate scheme is
under sreparation in cbnsul tation with the'Hinistry of
vater Resources, Contintity of seusonal emloyecs

will depend apon the exigency of work, The respondents
fyrther heg to state that the services of the seiasonal
Khalasi are roquired for o soecific purpose i,e, for
collection of Hydrologiesl Data from their resvective
rivers Adaring monsoon partienlarly from 15th May to
15th October in avery year «hich is related to flood
toregaetjng. Seme of the siteg are onen nurely for
ronsoon e viod on the resmective rivere and sdme are
¢losed as soon as monsoon 18 over, This faect is also
nlvays mentioned to the employecs in their engaogement

letters,

4. That with regard to etotememt s mode 4in paragranhs
4.5 4 1,5, 4.7, 4:8 & 4,9 of the appliecation, the
resnontente bep to atate that it 18 o faet that the

vime hind of letters avy alwye {9sued nt the time of

engncement every year during monacon senson as stated
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in the nreceding narner .oh, The respondents further
bor to atate that regurding givine temporary atatus
to the applicants as stated earlier , the scheme 1s

under nrenaration which has not yet heen finalised,

Se That with regird to statements mode in
varafraph 4,10 of the application , the respondents

beg to state that ng already stated , the nature of

Job of the anplicants as gseasonsl khalasi and they

are always engaged for a specific »urnose and for a
specified period of monsoon, S0, question of exsloitation
by the respondents doeg_yot arise, Thep applicants
knowing fully well about their nmature of engogement

they have acaepted the same am! now roising of the
question of exploitaticn by tie respondents does not

arise.

€, That with regard to statements made in
nararravh 4,11 , the reapondents beg to state that the

Judgement reforred to in this sarnsraph is not apnlicable

4in the case of the apnlicants,

e That with regard to statements made in
mragrwh 4,12 of the apnlication, the responients

bae to state that as stated earlier that the applicants
are not covered by the present schemeé , so , the question
of giving or enforcing temporory statue to them does

not arise,

8, That with regard to statements mde iun
narafranh § of the apnlication the respondents heg to

sfate that regarding groands for rellef yith legal provision

Caontd. . 4/ e
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the resnbndents heg to 3t&te'that nona of the grounds
1s maintainadle in Law as vell ne in f1ots and as such

the asplicition 1s liable tc e Algmissed.

Qe That with regard to statements made in
saragraphs 6 & 7 of the apnlication , the respondents

have no comments on them,

10, " That with vegard to statements made in

nararraph 8 of the nsplication, regarding relief soifht

for ; the respondents hag to etate that the apnlicants

are not sxiMisk entitled to any of the relief sought

for and as such their apnlication 19 11§ble to he dismissed,

1,  Wat withregaed to stntements wade in
narafrnph 9 of the apsliention regerding emfox interim
order nroyed for , the respondents beg to state that
in view of the facts and circumstances narrated above ,
the interim order granted on 16, 10,06 ond £6,10,98
| directing the ressordents not to terminate the services

\ of the applicants may Kindly be vacated,

12.  That vith regard to statemerts made in
paéﬁgranhs 10,11 & 12 of the anplication, the respondients

have no comeentse

13, That the rospondents sahmit that the apolication
438 devoid of mcrit anmd hence liable to he dismissed,

I, chri V.P.Shii, Zxeentive Engineer,CWC,Cuwahati
riddle Brohmamatra Mvision, Rajgarh Road, Guwahati-7 ard

e

Respondent No,3 4o hereby solemnly declare that the stat ement!

made nahove are true to oy knovledge,belisl und inforoation
and I sign this verification on thin [ th day of Decemder,

1905 at Cawahatd, R

/7
DECLARAND

I



